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 make  definite  investigahons  end  find
 out  the  circumstances  19  which  the  ‘Ppre= duct  did  not  come  to  be  exploited  cc  m-
 mercially.

 He  has  also  acked  me  to  State  very  cate-
 Borically  whether  we  are  preporedtc  fix a  time-limat  for  complete  indigenisaticr I  would  lke  to  make  1t  very  clear  that  the

 हा  cre  ready  with  their  concen-
 trates  and  ifthe  Indian  bettler®  तार  ‘pre- pared  ८  market  this  beverage,  we  dre  in a  pitt  nto  provide  them  with  all  the
 concentrates

 I  think  I  have  answered  all  the  ques- tions,

 श्री  युंग  1...  भदौरिया  (इश्वा)
 उद्योग  मन्नी  जी  ने  जो  उत्तर  दिया  है  वह
 अभी  एकागी  है।  नए  नुक्ते निगाह  से  इस

 उसकी  जगह  कौनसा  पेय  लिया  जाए  इस
 पर  भी  आपको  विचार  करना  होगा।
 एक्  नया  उद्योग  इसके  लिए  मुल्क  मे  स्थापित
 करना  होगा।  मै  एक  रामा  देना  चाहता
 हू।  दुग्ध  हमारे  देश  मे  एक  आदर्श  पेय  है।
 दही  को  बलो  कर  जो  मट्ठा  बनता है  वह
 भी  अमृत  समान  होता  है  1  सरकारी

 होगा  जो  दे,  मट्ठा  इत्यादि  पर
 आधारित हो,  और  इन  के  कारखाने  हम  को
 बडे  शहरो  और  छोटे  कस् थो  मे  भी  स्थापित
 करने  होगे  ताकि  जो  नई  सताने  और नई
 पीलिया  हैं  उन  का  इस  जहरीले  पेय  से  पेट
 और  मस्तिष्क जहरीला  होने  से  बच  सके।

 अग्रेजी  ने  हमारे  विचारो को  जिस

 तरह  से  जहरीला  बनाया  उसी  तरह  से  यह
 पेय  है  चाहे  वह  कोका  कोला  हो  या  और
 कोई  पेय  हो  at  यह  हमारे  मस्तिष्क  के  साथ
 साथ  हमारे  शरीर को  भी  जहरीला
 बनाते  है  1  इसलिये  उद्योग  मंत्री  दुग्ध  पेय,
 मट्ठा  पेय  नीबू  पेय  तथा  अन्य  भारतीय
 पेय  तैयार  करायें  ।  सीभाग्य से  हमारे
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 स्वास्थ्य  मन्त्री  जी  भी  बैठे  हुए  हैं  उनसे  भी
 कहूंगा  कि  आयुर्वेद  के  आधार  पर  कोई  इस
 इस  तरह का  पेय  निकाले  जिससे  हमारे
 बच्चे  स्वस्थ हो  सके  ।

 भी  जार्ज  फ़र्नान्डिस  अध्यक्ष  महोदय,
 मैं  माननीय  सदस्य  के  विचारो  का  बहुतसी ही
 आदर  करता  हू,  लेकिन  कहा  तक  हम  सर-
 कारी  पैमाने  पर  छाछ  वगैरह  बनाने के
 उद्योगो  को  लगा  पायेंगे  इस  पर  कुछ  कहना
 मुश्किल है  ।  लेकिन  इतना  जरूर  कहना
 चाहता  ह  कि  इस  सन्दर्भ  मे  और  इस  अवसर
 पर  कि  यह  पिछले  30  सालो की  हमारी
 जो

 दुर्दशा  रही  उसका  यह  एक  उदाहरण
 है  कि  बद्ध  और  मट्ठा  वाली बात  तो  रहने
 दीजिये,  लेकिन  जिन  ढाई  लाख  गावो  मे  पीने
 का  पानी  नही  पहुचा पाये  वहा  कोका

 कोला  जरूर  पहुच  गया  ।  हमारी  सरकार
 माननीय सदस्य  के  सुझाव  पर  कहा तक
 अमल  कर  पायेगी, यह  मै  नही  कह  सकता
 ह।  लेनी  इतना  जरूर  कहना  चाहूँगा  कि
 कोई  पेय  गावों  मे  पहुचे  या  न  पहुचे,  लेकिन
 अगले  तीन  सालो  के  भीतर  तमाम  गावों  मे
 पीने  का  पानी  पहुचाने  का  काम  हम  जरूर

 करेगे।  इसलिये  हमारी  नीति  का  धुर  इसी  पर
 रहेगा कि  लोगो  की  जो  बुनियादी  जरूरते
 है  बह  सबसे  पहले  उनको  मिले  कौर  पन्
 पेय  वगैरह  जो  खास  तौर  पर  शहरी थे
 लेकिन  गलत  नीतियो के  चलते  गावो  तक
 पहुचाने  का  काम  हो  गया  उसको  जिस  तरह
 से  नियन्त्रित किया  जा  सकता  है  वह  जरूर
 नियन्त्रण किया  जाय  ।

 12.07  hra,

 “STATEMENT  RE  REVISED  AND
 LIBERALISED  POLICY  FOR  GRANT

 OF  PASSPORTS

 INISTER  OF  IEXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYRE) :  Mr.  Speaker,  Sir.  In  the
 courte  cf  my  कच्छ  in  this  House  during
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 the  Debate  in  Foreign  Affairs,  I  had
 mentioned  that  ever  since  I  tock  ¢  fice,  I
 have  been  conSidering  the  question  of
 how  best  to  reduce  delays  in  the  issue  of
 passports.  Iam  fully  aware  ofthe  im-
 portance  of  this  questicn  to  which  many
 Hon’ble  Members  have  drawn  my
 attention,

 JT  had  committed  myselfto  undertaking
 a  complete  review  of  the  present  _  pro-
 cedures  for  issuing  passports  in  order  to
 determine  hcw  far  we  could  simplify  exist-
 ing  procedures  and  reduce  to  a  minimum,
 the  inconvenience  and.  hardship  to
 applicants,  specially  those  frcm  the
 weaker  Sections  cf  cur  people.

 I  would  like  to  draw  the  attention  of
 Hon’ble  Members  to  the  fact  that  there
 has  been  a  very  extracrdinary  increase
 in  the  number  of  passports  that  we  have
 been  issuing  from  year  to  year.  Fer
 instance,  in  1972,  we  issued  only  1°6  lakh
 passp*rts,  but  by  1976  which  is  the  last
 year  for  which  complete  figures are  avail-
 able,  the  figure  alm~st  czme  up  to  6  lakhs.
 The  estimates  fcr  the  current  year  are  cf
 the  order  of  8  lakhs  and  if  this  trend
 continued,  it  seems  a  reascnable  assump-
 tion  that  within  the  next  ccuple  cf  years,
 we  Shall  be  issuing  over  I  million  pass-
 ports  a  year.

 It  is  against  this  backgrcund  thet  I
 would  like  to  acquaint  Members  with  the
 new  Simplified  procedures  which  we
 propose  to  introduce.

 In  future,  endorsemerts  will  be  given
 for  travel  to  all  countries  with  whem
 India  has  diplomatic  relaticns.  This
 would  naturally  exclude  countries  like
 South  Africa  and  Rhodesia  whose  pre-
 sent  Governments  we  do  nct  recognise

 ecause  of their  illegal or  racialist  charec-
 ter.  Secondly,  the  present  process  cf
 verification  leads  to  deleys  in  the  is-ue  cf
 passports.  Upto  ncw,  the  euthcrity  to
 give  a  verification  certificate  hrs  been
 confined  to  Gcvernment  and  Judicial
 cfficers  of  a  certain  sevel.  I  fee]  that
 Members  cf  Parliament  who  ere  ‘repre-
 sentative  cf  the  pecple  and  are  in  clcse
 touch  with  the  pecple  cf  their  ccnstitu-
 encies  should  be  enabled  to  give  such
 certificates  of  verificaticn.  I,  therefcre,
 prepese  to  introduce  a  System  by  which
 Members  cf  Parlisment  weuld  be  fully
 competent  to  give  verificeticn  certifi-
 cates.  Hcwever,  in  this  context,  miy
 Texpress  the  earnest  he  pe  that  Members
 willtake  every  care  and  preceuticnte  See
 that  they  issue  certificates  cnJy  cn  the
 basis  cf  perscnal  knewledge,  and  further

 when  they  are  requested  by  the  Passport-
 issuing  Authority  to  confirm  thet  such  a
 certificate  has  been  given,  they  ~  will
 speedily  reply  to  such  queries.
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 As  faras  police  verification  pre  cedures
 are  concerned,  we  propose:to  introduce  a
 uniform.  system  which  .  will  be  designed
 to  elicitsimple  and  basic  infcrmetion,  so
 that  there  will  be  no  need  to  prcbe  into
 an  individual’s  life  and  his  antecedents
 and  thus  beccme  a  source  cf  haressment.
 With  this  end  in  view,  we  are  initiating
 consultations  with  Stete  Gcvernments
 who  are  primarily  responsible  for  the
 issue  of  police  verificaticn  certificates.

 Passport  application  forms  at  present:
 are  available  only  from  the  Regional
 passport  offices  and  the  District  Head-
 quarters.  We  now  propose  that  pass-
 port  application  forms  should  be  avail-
 able  also  through  the  network  of  post
 offices  against  a  small  fee  to  cover
 printing  and  distribution  costs  involved
 in  the  process.  I  would  like,  in  this
 context,  to  express  my  gratitude  to  the
 Posts  &  Telegraph  Board  who  have
 agreed  to  cooperate  with  us  to  introduce
 this  system  on  a  selective  basis  as  a  trial
 measure.

 I  propose  to'introduce  the  new  liber-
 alised  endorsement  policy  with  effect
 fromthe  15th  August.  Itis  possible  that
 there  will  be  administrative  delays  in
 bringing  about  the  changeover,  but  I
 have  given  instructions  to  see  that  these
 delays  are  cut  tothe  minimum  and  the  new
 procedure  is  implemented  as  speedily
 as  possible.

 I  would  like  to  mention,  as  a  matter  of
 prudence,  that  I  propose  to  watch  the
 effect  of  the  new  policy  in  all  its  aspects,
 and  ensure  that  there  are  no  adverse
 effects  on  our  citizens  at  home  and
 abroad  consequent  on  the  simplified  and
 liberalised  procedure  for  the  issue  of
 passports.  I,  therefore,  intend  to  review
 the  working  of  the  new  policy  after  a  year
 and  in  the  light  of  the  experience  gained,
 changes  if  required,  will  be  made  to
 correct  any  absuses  or  difficulties  that
 might  come  to  light.

 I  would  like  to  close  this  statement
 with  an  earnest  appeal  to.  all  concerned
 that  the  new  and  simplified  procedures
 should  not  become  a  cause  for  the  ex-
 ploitation  of  our  people  by  unscrupulous
 elements.  Ihaveissued  directions  that,
 when  a  new  passport  is  issued,  the
 holder  is  suitably  cautioned  about  the
 need  to  familiarise  himself  with  the  entry”
 regulations  in  foreign  countries  and  to
 get  whatever  visas  are  necessary.  If  the
 passport-holder  seeks  to  go  abroad  for
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 employment,  he  should  ensure  that  he
 has  a  ‘ficm:  employment  contract  or  18
 sponsored  by  a  close  relative  who  will
 take  some  responsibility  for  his  main-

 enance  We  mustensure  that  passport- holders  are  not  duped  into  travelling abroad  on  the  basis  of  spurious  offers
 trom  foreign  countries  13  @  matter
 on  which  public  opmion  should  ever
 remain  vigilant

 SHRI  हू  LAKKAPPA  (Tumkur)  :
 H  had  promised  on  that  day  that  a
 regional  office  at  Bangalore  will  be
 opened  May  I  know  from  him  what
 steps  he  has  taken  in  this  regard?  Will
 he  kindly  tell  us  about  it  रे

 SHRI  A  €  GEORGE  (Makwnis
 puram)  The  hon  Minister  was  kind
 cnough  to  pyint  out  that  between  1972—
 76  the  number  of  passports  issued  had
 ge  up  from  1  6  lakhs  to  8  lakhs

 SHRIK  LAKKAPPA  The  Minister
 15  not  attentive  when  we  arc  raising  the
 239६

 SHRI  ०४०  BOSU  (Dia-
 mond  Harbour)  Yes

 SHRI  A  C  GEORGE]  Evcn  then  I
 am  thankful  to  him

 MR  SPEAKER  Mr.  Toreign  Mini-
 ster

 SHRIAC  GEORGE  I  am  thanking
 you——Mianister  In  1977,  he  as  expecting
 that  th  number  of  passports  to  be
 issu  d  would  be  nvarly  8  lakhs  Ihe
 fhivu  3  show  and  tne  Foreign  Minister
 13  quite  aware  that  out  of  91x  lakh  pass
 ports  issued  in  1976,  morethan  1  §  lakhs
 that  1s,  25  por  cunt  was  from  Kerala
 alone  Tnere  13  a  heavy  rush  at  Erna-
 kulam  offi  and  in  view  of  th»  fact  that
 more  than  25  per  cent  of  the  total  pass-
 ports  issusd  in  th  whole  of  the  country was  from  Ernakulam  office,  I  am  thank-
 ful  to  him  for  ths  b.nefit  for  al]  the  liber-
 alization  on  behalf  of  the  Mcmbers
 corcerned,  especially  from  Kerala  If
 th  benefit  of  this  liberalized  procedure
 1s  really  to  go  to  the  people,  the  number
 of  staff  must  be  increased  and  one  more
 Office  has  to  be  opened  at  Calicut  or  at
 Trivan

 SEVERAL  HON  MEMBERS  rose—
 MR  SPEAKER  One  Member  ata

 time  can  speak  though  it  1s  not  allowed
 No  answers  are  given  under

 ea (Interruptions)  उ  चा  call  you.
 Shyamnandan  Mishra

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarat)  May  I  know  what  1s  the
 pospon  of  the  of  External
 Affairs,  30  far  as  the  impounding  of  the

 of  Passports  (Stat.)  28
 Passport  18  concerned?  Since  the  hon. Minister  has  been  pleased  (Inter-
 ruptions)  No,  Yes,  it  does  Since  1 relates  to  the  issue  of  the  passport  and 80  on,  it1s  directly  connected  with  whe- ther  the  Ministry  of  External  Affairs  18
 merely  a  service  Ministry  or  1t  exercises
 checks  and  scrutiny  with  regard  to  the

 pounding  of  the  passport  9  at
 has  been  reported,  Mr  Speaker,  that certain  recommendations  made  by  cer-
 tain  Ministries  with  regard  to  the
 economic  offenders,  had  not  been  heeded
 by  the  Ministry  of  External  Affairs
 So,  some  ot  the  economic  offenders  have
 got  away  with  the  passports  and  their

 assports  could  not  be  s:mpounded.
 Cinterruptzons)

 MR  SPEAKER  _  I  cannot  call  all  of
 you  together.  In  fact,  nobody  should
 be  called  but,  anyway,  now  that  it  has
 started

 PROF  P  G  _  MAVALANKAR
 (Gandhinagar)  I  do  welcome
 (Interruptions)

 MR  SPEAKER  _Itlooksasif  under
 372  no  question  can  be  asked  But,
 anyway,  as  a  liberalised  method,  we
 allow  you  (Interruptions)

 SHRI  JYOTIRMOY  BOSU  1115
 a  free  day  for  all

 PROF  PG  MAVALANKAR  Ido
 welcome  the  statement  by  the  hon
 Minister  of  External  Affairs  In  fact,
 many  of  us  in  the  House  and  also  out-
 side  have  bcen  waiting  for  this  kind  of  a
 liberalised  policy  I  want  to  make  a
 few  points  One  18  that  although  it  13
 true—as  the  Minister  and  you  also  said—
 that  within  a  couple  of  years,  the  people
 wanting  to  have a  passport  will  reach  a
 million  mark  or  even  more  than  that—
 the  mere  fact  that  more  people  want  to
 get  passports  should  not  mean  that  the

 rocedure  should  be  so  simple  ०  so
 louse  that  some  difficulties  or  dangers
 mightlateroncropup  (Interruptions)

 are  two  points  One  1s  with
 regard  to  Members  of  Parliament  sign-
 ing  the  passport  application  I  notice
 that  many  of  us, while  he  was  making a statement,  at  that  point  of  time,  cheered
 himup.  [also  welcomeit.  I  want  this
 assurance  because  ¢  it,  because

 6a
 MR.  SPEAKER

 more  than  that.
 You  represent
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 PROF.P.G  MAVALANKAR  We do  represent  much  more  than  that  We
 Tepresent  nearly  a  million  voters  and  many more  people.  But  we  cannot  know
 every  one  directly  Therefore,  the  point isthis  Once  it  begins  to  operate,  it  will be  difficult  for  us  What  will  happen 1s  this.  As  soon  as  an  individual  comes to  a  Member  of  Parhament,  the  Member

 of  Parliament  will  write  to  the  SP  or  a
 higher  authority  of  that  area  asking,  for  a
 clearance  report  about  that  individual
 because  he  would  not  know  about  all  the
 individuals  and  their  records  And  if
 we  sign  without  a  verification  and  the

 assport  1s  given,  we  will  be  in  difficulty
 erefore,  I  want  this  to  be  opcrated  with

 acaution  en  we  rcfer  a  case  for  veri-
 fication,  the  SP  or  1  higher  authority should  reply  to  us  quickly

 Secondly,  he  has  mentioned  that  the
 application  forms  for  passport  will  be
 available,  apart  from  the  Regional  Pass-

 rt  Offices,  from  the  Post  Offices  also
 ०  far  so  good  But  my  point  is  this

 The  Regional  Passport  Offices,  including
 those  in  major  cities  like  Bombay,  Delhi,
 Calcutta,  Madras  and  also  Ahmedabad
 are  suffering  from  inadequate  staff  and
 absence  of  fullfledged  Regional  Pass
 port  Officers  for  a  long  time,  also  the
 pee  working  in  those  offices  do  not

 now  the  language  of  the  region  This
 1s  the  difficulty  So,  while  simplifying
 it,  1  would  like  the  Minister  to  take  into
 account  all  these  points  and  see  that  the
 staff  there  1s  adequate  and  know  the
 language  of  the  area,  also  fullfledged
 Passport  Officers  are  appointed  thcre

 शनी  मही  लाल  (बिजनौर)  अध्यक्ष

 महोदय,  इस  समय  गन्ना  उत्पादकों  का  लाखो
 रुपया  मिल  मालिकों  पर  बकाया

 है  1  मेरी  आपसे  प्रार्थना है  कि  सदन के
 उठने  से  बं  इस  सम्बन्ध  मे  कृषि  मनकी

 से  एक  वक्तव्य  दिलवा  दीजिए  कि  सरकार

 उनकी  बकाया  रकम  उन्हे  दिलाने  के  लिए
 क्या  कर  रही  है”  (व्यवधान)

 MR  SPEAKER  Let  me  read  out
 this  rule  There  are  several  new  Members
 They  are  bably  not  fully  aware  of
 the  rule  Fins  15  Statement  under  rule
 372  Rule  372  read  as  follows

 “A  statement  may  be  made  by  a
 Miunister  on  a  matter  of  public  smpor-
 tance  with  the  consent  of  the  Speaker
 but  no  question  shall  be  asked  at  the
 dime  the  statement  is  made”
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 AN  HON  MEMBER  You  have
 already  allowed  a  few  Members

 MR  SPEAKER  [cannot  allow  all  the
 540  Members

 (Interruptions)

 st  उग्रसेन  (देवरिया)  अध्यक्ष

 महोदय मै  व्यवस्था  के  प्रश्न पर  खडा

 हुभा हू ।  मेरा प्रश्न  आपसे  यह  है कि
 आपने  अभी  कहा  कि  जब  नियम  372  के

 अन्तर्गत  माननीय  मन्त्री  वक्तव्य  दे  तो

 उसमे  प्रश्न  नही  किया  जा  सकता है  ।  मै

 आपस  इम  पर  व्यवस्था की  माग  करता
 ह  कि  यदि  उनके  उत्तर  म  काई  आत

 सिड  निभाए  तो  क्या  माननीय  सदस्य  उस
 सम्बन्ध  मे  स्पष्टीकरण  माग  सकते हैं  या
 नहीं ?

 MR  SPCAKER  Evcnif  a  statement
 15  mot  clear,  you  cannot  ask  for  any
 clarification  under  rule  372  You  may
 raise  it  at  a  later  date  as  a  separate  motion
 tor  discussion  at  the  proper  time  I  will
 not  allow  any  turther  questions  because
 this  1५  being  converted  into  a  debate

 SHRI  A  BALA  PAJANOR  (pondi-
 cherry  Several  Mcmbers  have  9८6०
 allowed  I  want  to  congratulate-——

 MR  SPEAKFR  You  can  go  and
 congratulate  him  later

 SHRI A  BALA  PAJANOR  Since
 some  Members  have  been  allowed  to  make
 certain  observations,  I  should  also  be
 allowed  to  make  some  observations

 MR  SPEAKER  No;  please s1t  down.
 If  each  Member  wants  to  congratulate
 the  Mimster  eee
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 SHRI  A.  BALA  PAJANOR  :  Party- wise.

 MR  SPEAKER  :  No,  not  even  Party- wise.
 Tam  notalfowing  any  further  questions.

 Kindly  sit  down.

 SHRI  SAMAR  GUHA  (Contan):  Sir,
 you  have  allowed  me  to  say  a  few  words:
 T  only  want  to  draw  attentionto

 MR_  SPEAKER  -  No  please,  1  have
 pot

 called  y  u  am  not  allowing  आपन
 $  अ

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  some  clarifications  have  been  sought
 by  the  hon  Members

 MR.  SPFAKFR:  No,  you  need  not
 give  them  otherwise,  there  will  be
 any  number

 SHRI  ATAL  BIHARI  VAJPAYFFE
 But,  in  the  form  of  a  clarification.  Mr.
 Shyamnandan  Mishra  has  made  a
 definite  allegation  and  1  must  १  given an  opportumity  ro  refute  at  He  has  no
 busine  s  to  cat  aspersions

 SHRI  SHYAMNANDAN  MISHRA:
 It  has  been  reported  and  I  can  give  out
 the  mame  if  you  Ike

 SHRI  ATAL  BIHARI  VAJPAYEE  I
 am  prepared  to  place  all  the  facts  before
 the  House,  but  thi  hardly  arises  out  of
 this  statement

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  not  for  the  Minister  to  say  that

 at  does  not  arise  out  of  the  Statement  he
 can

 uy
 make  a  submis«ion.  (/nterrup-

 tons).

 SHRI  A  BALA  PAJANOR-  The
 Minister  must  be  allowed  to  answer

 SHRI  JYOTIRMOY  BOSU :  Sir,  all
 the  rules  are  being  suspended  today.

 MR.  SPEAKER  :  No,  I  have  not
 suspended  any  rules.

 भी  मनीराम  आगड़ा  (मथुरा)  :
 अध्यक्ष  जी,  मेरा  व्यवस्था का  प्रशन है  ।
 माननीय  विदेश  मन्त्री  ने  एक  वक्तव्य

 दिया,  उसके  ऊपर  आपने  कुछ  लोगो  को
 सवाल  करने  की  इजाजत  दी  at  आपने  इस
 परम्परा  को  मान्यता  दी  कि  सवाल  करने
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 की  इजाजस  &  1  जब  उसमें  से  अहम  और
 जरूरी  सवालात  निकलने  लगे  तब  आपने
 अपनी  व्यवस्था  को  बदल  दिया  ।  आपने
 ही  तो  इजाजत  दो  सवाल  करने  की,  एक  के
 बाद  दीगरे  बहू  इजाजत  जली  और  जब

 महत्वपूर्ण  सवालात  निकलने  लगे  तब  आप
 उस  पर  सरसरी  व्यवस्था  देने  लगे  ।  मैं

 आपके  सामने  रखना  चाहता  हूं  कि  यह  देश
 गाधी का  देश  है।  (व्यवधान) आप  गाधी
 और  लोहिया जैसे  हजारो  व्यक्तियो को
 परम्पराओ  को  सिफ  कानून  से  नहीं  काट
 सकते  है  ।  समाज  की  परम्परा ये  ही  कानून
 बन  जाती  है।  आप  इस  तरीके  से  उनको
 रोक  नहीं  सवन  है  ।  जैमे  कि  गाधी  जी

 कहने  थे  कि  सारे  मार  मे  पासपोर्ट  की

 जरूरत  नही  है  और  डा०  लोहिया  भी  कहते
 थे  इसलिए  यह  सवाल  उठता  हे  कि  वन
 से  कम  भारत,  पाकिस्तान और  वीना  देश
 के  लिए  पासपोर्ट  की  व्यवस्था  खत्म  कर  दी
 जाये, वहा  आन  जाने  के  लिए  कोई  रारता
 बनाना  चाहिए  तो  माननीय  विदेश  मन्त्री
 इस  नीति  की  तरफ  कोई  कदम  उठा  रहे
 है  या  नही ?  यह  बहुत  अहम  सवालात
 है  जिनको  आप  सि  रोक  सकते  है।

 SHRI  S.  KUNDU  (Balasore):  Mr.
 Speaker,  Sir,  most  respectfully,  I  would
 submit  that  you  have  the  power  to  allow
 members  to  ask  questions  and  seek
 clarification  Nobody  can  take  away
 that  power;  it  1s  very  much  inherent.
 But  having  used  that  power  oftce,  you
 yust  cannot  stop  half-way.  Not  all  the
 544  Members  want  to  ask  questions;
 there  are  only  five  orsix.  I  would  most
 hymbiy  appeal  to  you  that  you  may
 kindly  give  one  minute  to  each  of  them.

 Secondly,  Shri  Shyamnandan  Mishra
 made  some  statement  and  Shr  Atal
 Bshar1  Vajpayee  said  that  he  feels  that
 there  has  Been  some  allegation  in  that

 ainst  him  and  he  wants  to  make  a
 clarification.  You  may  kindly  consider
 giving  him  a  chance  to  do  t.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  :  On  a  point of  order
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 SHRI  S.  KUNDU:  Sir,  you  may  kindly
 reply  to  my  point  of  order  first.  Oncea
 point  of  order  has  been  raised  and@  you
 are  seized  of  it,  nobody  should  be  allowed
 to  come  in  between.  That  sort  of
 procedure  must  be  maintained.

 MR.  SPEAKER  :  So  far  as  this  point
 of  order  is  concerned,  certain  suggestions
 have  beem  made......

 SHRI  SHAYMNANDAN  MISHRA:
 With  your  permission,  Sir,  on  a  point
 of  personal.  explanation,  I  would  only
 take  half  a  minute....

 MR.  SPEAKER  :  I  am  replying  to  his.
 point  of  order;  you  can  do  it  later.

 So  far  as  Mr.  Kundu’s  point  of  orderis
 concerned,  under  Rules  372,  no  question
 is  allowed,  but  sometimes  some  clarifi-
 cations  are  asked,  but  once  the  question
 takes  the  shape  of  the  debate,  the  Speaker
 has  the  right  to  contro]  it.  As  it  has
 taker  the  form  of  a  debate,  I  am  not
 allowing  any  further  questions  on  this.

 As  regards  the  second  point,  Shri
 Kundu  is  right;  if  there  is  any  personal
 accusation  made  in  respect  of  any  allega-
 tion  made  in  the  course  of  the  remarks,
 the  Minister  for  Foreign  Affairs  will  be
 given  an  opportunity  to  explain  his
 position.

 SHRI  SHYAMNANDAN  MISHRA:
 May  I  make  my  position  clear..

 SHRI  SAMAR  GUHA  :  Sii,  If  you
 permit  the  hon.  Minister  to  make  a
 statement,  I  would  like  to  draw  attention.

 MR  SPEAKER  :  I  am  not  allowing
 the  hon.  Minister  to  make  any  clarifica-
 tion,  only  I  am  allowing  him  to  expalin
 the  personal  accusation  made.  Beyond
 that  I  am  not  allowing:

 SHRI  SAMAR  GUHA  :
 take  more  than  two  minutes.

 IT  will  not

 MR.  SPEAKER  :  Itis  not  a  question
 of  minutes.

 SHRI  SAMAR  GUHA  :  You  know
 the  relationship  between  West  Bengal
 and  Bangladesh.  Thousands  of  people.

 MR.  SPEAKER  :  I  am  on  my  legs;
 please  sit  down.  If  senior  Members  do
 not  cooperate,  how  can  we  conduct  the
 business  of  the  House.  My  regret  is
 that  itis  not  the  mew  Members,  who
 are  ohstructing,  but  it  is  the  senior
 Members.

 SHRI  SHYAMNANDAN  MISHRA  :
 Sir,  under  Rule  357,  I  wanted  to  make
 my  position  clear.  I  wart  to  draw  your
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 attention  to  the  fact  that  earlier  I  had
 given  notice  of  a  question  on  this  subject,
 which  was  not  allowed,  seeking  informa-
 tion  on  this  very  matter.  Today,  what
 I  sought  to  do  was  to  seek  a  clarification
 with  regard  to  the  impounding  of  the
 piisports,  which  is  a  subject  connected
 with  this.  I  did  not  «ay  that  this  is,
 im  fact,  the  po  ition,  I  said  that  it  has
 been  reported  that  certain  persons
 probably  involved  in  economic  offences—
 probably  I  used  the  words  some  economic
 offender  —have  not  away  with  that  and
 the  Ministry  of  External  Affairs  did  not
 heed  the  recommendations  of  the
 Ministries  which  had  made  those  recom-
 mendations.  Now  I  want  the  position
 to  be  clarified.  I  said,  it  has  been
 reported.  May  be,  I  would  like  to  add, this  is  wrong  but  I  want  the  position
 to  be  clarified  because  certain  names  were
 mentioned  in  ‘this  connection  and  they are  very  much  in  my  mind.

 MR.  SPEAKER  :  Only  on  the  question of  personal  allegation.  Other  points  I
 do  not  allow.

 SHRI  KANWAR  LAL  GUPTA  :I
 rise  On  a  point  of  order.

 You  allowed  certain  Members  to  seek
 clarification  and  certain  members  wanted
 some  clarification  1,  2,  3,  4  and  a It  is  entirely  in  your  discretion  to  allow
 or  not  to  allow.  Now,  it  is  the  right
 ofthe  Ministerto  give  clarification.  But
 once  you  allow  the  clarification—you
 please  see  the  rules—If  the  Minister  does
 not  give  the  clarification.

 MR.  SPEAKER  :  No,  please,  I  am
 not  allowing.

 SHRI  KANWAR  LAL  GUPTA  -:
 Unless  the  Minister  clarifies  it,  there is no  point  at  all.  There  is  no  point  in
 asking  a  question  if  the  Minister  does
 not  clarify  it.

 My  submissionis  that  when  a  Minister
 makes  a  statement,  it  is  your  right  to
 allow  members  to  seek  clarification  or
 not..

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil)  :  There  is  no  rule.

 SHRI  KANWAR  LAL  GUPTA  -<
 There  is  no  rule.  But  once  you  allow
 members.  to  seek  clarifications,  you  must
 allow  the  Minister  to  reply.  Otherwise, what  is  the  pint  in  asking  for  a  clarifics-
 tion  ?  ..(Interruptions)  He  is  oniv
 allowing  the  Minister  to  give  reply  to  the
 allegations.  Aboutthe  point  raised  by
 my  friend  there  about  Kerala  and  भी
 that  and  some  points  were  raised  from
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 {Shri  Kanwar  Lal  Gupta]
 there  also,  the  Minister  is  supp~sed  to
 clarifv  all  these  things,  nt  cnly  the
 allegation.  That  is  my  pcint.

 MR.  SPEAKER:  Itis  only  a  suggestion
 and  net  a  point  cf  crder.  Yeu  kindly
 reply  to  the  allegaticn.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  am  srry  that  1..

 AN  HON.  MEMBER  :  made  a
 ‘statement

 SHRI  ATAL  BIHARI  VAJPAYEE :
 ...lost  my  temper  for  a  minute  while  rep-
 ying  to  my  hon  friend—he  is  an  esteemed
 member  of  this  House—Shri  Shyvam-
 nandan  Mishra.  Obviousiy  habits  persist.
 But  I  would  like  to  assure  Mishraji  and

 through  you,  the  entrie  House  that
 the  Ministry  of  Home  Affairs  and  the
 Ministry  f  External  Affairs  have  been
 working  in  close  co-operation  on  the
 question  of  impounding  of  pass  ports.
 But  my  statement  related  to  the  liberalisa-
 tion,  net  to  issuing  of  passp  rts.  That  is
 why  I  said...(Interruptions)  There  should
 be  no  misunderstanding  «n  that  score.
 Whatever  has  been  published  in  the
 papers  is  not  correct.  There  is  perfect
 co-ordination  between  the  two  Ministries.

 MR.  SPEAKER  :  Shri  Verma.

 SHRI  VAYALAR  RAYI  On  this  I
 -want  a  clarification.

 MR  SPEAKER  :  No  further  clarifica-
 tim.  ग  am  not  allowing.  .(Interruptions)
 Tam  notallowing  any  more  clarifications.
 I  have  called  Mr.  Verma.

 SHRI  VAYALAR  RAVI  :  I  want  a
 clarification  on  item  Ne.  12.

 In  this  very  House  Mr.  George  Fernan-
 des  when  he  was  in  charge  of  this  Minis-
 try  made  a  policy  statement.  Acccrding
 to  Constitution,  Art.  कड)  it  is  the
 erllective  responsibility  cf  अ  Ministry.
 When  Mr.  Fernandes  made  a  statement
 of  policy  on  the  Communicetions  Minis-
 try  on  the  floor  cf  this  House,  we  believed
 it  was  the  policy  of  the  government.
 Now,  the  Minister  has  chenged.  Here
 it  is  stated  “‘some  .aSpects”?  and  not  a
 change.  You  are  within  your  right  to
 change  the  policy.  I  am  not  questicn-
 ing.  Here,  the  crder  paper  says  “some
 aspects  of  the  policy”.  It  is  net  a  new
 policy  or  a  change  in  the  pc  licy  but  Some
 aspects  of  the  policy.  My  pint  is
 whether  the  government  can  change
 policies  according  tothe  change  in  the
 Ministers.

 \Policy  for  Grant  AUGUST  8,01977°  Policy  Aspects  re.  Postal  &  Tel.  36
 Services  (Stat.)

 MR.  SPEAKER  :  ‘There  is  16\  point
 cr  order.  It  is  always  open  to  the
 government  to  change  its  policy.

 12.40  hrs,

 STATEMENT  RE.  SOME  POLICY
 AND  TELECOMMUNICATION

 SERVICES

 संचार  मन्त्री  (ओ  बृज  लाल  वर्मा):
 मैं  संचार  मंत्नालय  को  कार्य  सम्बन्धी  नीतियों
 में  मोटे  तौर  पर  जो  कुछ  तब्दीलियां करने
 की  सोच  रहा  हूं  उनकी  सूचना  सदन  को

 देना  चाहता  हूं  ।  अब  देश  में  आमिर और

 पिछड़े  इलाकों  में  दूरसंचार  और  डाक

 सुविधाओं  के  विकास  पर  और  साथसाथ

 इन  सुविधाओं को  सुदूर  बनाने  पर  अधिक

 ध्यान दिया  जाएगा।

 अब  तक  की  नीति  के  अन्तर्गत  टेलीफोन

 और  तार  सुविधाएं सभी  जिलों  सब-डिवीजनों
 तहसीलों  और  ब्लाकों  के  सदर-मुकामों
 और  उन  जगहों  में  जिनकी  आबादी  10,000

 से  अधिक  है,  दी  जा  रही  थी  ।  अब  मैंने

 निर्देश  दे  दिया  है  कि  आमिर  इलाकों  में  जिन
 जगहों की  आबादी  5,000  या  उससे  अधिक

 हो  और  पिछड़े  और  पहाड़ी  इलाकों  में  जिन

 जगहों की  आबादी  2500 और  उससे  अधिक
 हो  उन  जगहों में  भी  टेलीफोन और  तार

 की  सुविधाएं देने  की  योजना  बनाकर  कार्य

 आरम्भ  कर  दिया  जाय  ।नई नीति के  अनुसार
 इन  सेवाओं  को  उपलब्ध  कराने  के  लिए

 विभाग  को  होने  वाली  आमदनी  का  अन्दाजा

 लगाने  की  कोई  जरूरत  नहीं  होगी  -  जैसा

 कि  पहले  होता  था  ।  इस  नीति  से  करीब

 2000  हजार  नए  स्थानों  में  टेलीफोन के
 पीसीआर  और तारघर खुल  जायेंगे

 ग्रामीण  इलाकों  में  ऐसी  जगहों  में  भी

 जिनकी  आबादी  इससे  कम  हो  टेलीफोन  और

 तार  की  सुविधाओं का  विस्तार  करने  की

 दृष्टि  से  मैंने  हिदायत  दी  है  कि  उन  जगहों

 में  भी  ये  सुविधाये ंदी  जाएं  जहां  सब-

 इन्सपेक्टर  के  चाहे  वाला  पुलिस  थाना  हो।


